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State of Utter Pradesh Respondent

Affidavit

Immmmmmmmm:umm-mumm
HMM*MMNMMMHHM:-

That the content of the accompanying application are true and to the best
of my knowledge and belief.

Thatmunnuuumtrumndhm

o5

Deponent
Verification :

Verified at Meerut on 25/08/2023 that the affidavit are true and correct to the best of our

knowledge and belief and nothing has been concealed there from nor any partof it is
faise.
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Stale of Uttar Pradesh

M.A. NO. 61/2023

E.A No. 14/2019
IN
0. A No. 736/2018.

Subject: The report on 'Sai Puram Public Park' sent by the District Magistrate,
Meerut dated 23-12-2024 is completely wrong and has false grounds.

NOTE:- Reason for point wise is written

1. Even after the order was passed by National Green Tribunal New Delhi
Principal Bench on 15-11-2018, it was not told by the District Magistrate,
Meerut that Map Number - 61 is in 4 Digits in the records of Meerut
Development Authority.

2. Order passed by National Green Tribunal, New Delhi on Date- 2-7-2018.
The body not disclosed by Meerut is also in 2 Digits - 4 Digits in the records
of District Magistrate Map Number- 61 Meerut Development Authority.

- Order passed by National Green Tribunal New Delhi on 20-4-2023. Yet the
District Magistrate, Meerut NGT was not told that Map No. 61 is in the
records of Meerut Development Authority. Not in 2 Digits but in 4 Digits

On date-23-7-2019, Advocate of District Magistrate, Meerut, Mr. National
Green Tribunal, New Delhi was told by Ankit Verma that the persons who
“had illegally occupied the public park have filed an appeal with the Meerut

~ Commissioner against the demolition order of the Meerut Develop




‘National Green Tribunal, Even then the District Magistrate, Meeryt ‘lm

2. tell that the map of Sa &
: ryan-61 is in the records of Meerut Development
Authority in 2 digits and not in 4 digits, 2

5.
Ihe order was passed by National Green Tribunal New Delhi on 16-8-2023,
et the District Magistrate, Meerut was not informed that the map

number - 61 in the records of Meerut D '
evelopment Autho digits
and not in 4 digits. i o

0;_23'12'2923* a.meeting was called by the District Magistrate, Meerut at the Camp
Office to discuss 'saj Puram Public Park'. In this meeting, applicant Chandra Shekhar
Gupta, C.A Akash Gupta, M.D.A-OSD Ranijit Singh, M.D.A-JE §.K. Gupta of Pollution-Ro,

Bhuvan Yadav were present. | am writing the recording of the conversation held in this
meeting.

D.M, Meerut - The court has asked me to take action against you.
C.S. Gupta - So you take action against me, why have you called me here again?
D. M- Because the map you have, M.D.A has reported that it is not issued

by us. tell us now

C.S. Gupta- Sir, when | threw in Sai Puram in 1994. | had prepared the map at
that time, | have a copy of it, | will get it sent to forensics, | have
sent it in writing. You go to forensics and get it done, it is not a

personal matter of mine, | am fighting for a public park.

That's why it is called. If | had to do that, | would go to N-G.T. |

cilaid would have filed a report and sent it. | have called you t@
understand which map you are carrying. Please tell me that the
map is fake.

LE There is no such map.

If they were made like this then which map is on map number 617

D. M-

0.5.D We don't know that

mber has disappeared, 60 is 62, i it from any ane.

0w




D. M.-
C.S. Gupta -
D. M-

C.S. Gupta-

D. M. -
C.S. Gupta-

DM-
forge.

JE-

D. M-

WW asks,

We don't know,

Then why have you come here for the meeting?
It has been reported that we do not have any such map.

An application was given in the year 2000, that too | have, in which .;,
those who have occupied Sheikho Vehole, Raghuveer Singh Pump ;.' ;
also have their signatures, that too, I will summit in the court. y

This is a different matter, now only the validity of the map is
discussed whether this map is fake or not.

Sir, why should the map be fake?
I'am listening as a neutral party. To submit the report to the court.

All the records were confiscated from M. D.A in the year 2000. Till
2000, the map was there and those who captured the park, they
confiscated all the documents including the map from M. D A.

Which map is on number 61 ? 60 and 62 is present

I have brought this copy.

There was no map of this type or are you saying that their map is

Forge. :

Which map was this? Was such a map ever issued or p
These are two things. This type of map must have been
sometime, whether it was approved or not, or it must have
fake map of such an old one.

s

o

The map Is in very dilapidated condition, which | will add ¢




Yes, | will Bive them that map so that you can B0 and get its forensjc
done in the CB] Jab, 1

J. E- Number 61 js written on this map.

DM: Is there any such Map or not? This is how the numbering of maps
used to be done,

J. E- Yes

DM- I'am saying that at that time map numbers used to work like this,

0.5.D- L.E Tell this,

D. M- Map numbers used to climb like this

JE- Yes

D.M - Like he has said the years from 30-12-82 to 29-12-85

0.5.D- used to be made like this,

0.5.D.- There is some other map on number 61, it is not

D.M. - Please give the details of whatever mMap you have, | have to answer in the

court.

M to V.C.. M.D.A- _
s BYA[.:;hishek Pandey and said that - In the case of Sai Puram, the number map

was given, which map is numbered on lhislﬁ_l, itis said in LE that this is
how the numbers used to be on the map,‘thls is how they usedlto pass like
Serial number is 58-59-60-61-62 if it is like thls_then there will be M
other map on 61 in the court again putop that thing then someone will ask
what things have been checked then you have to ask that ﬁw
e and tell me that registered in that year Or whatever serial
bose mi that year, on that date 30-12-1982, whatever register or serial i
bt "u bring out on this date, it will always be maintained, then you F
:;Tdb:;n‘;:dv know which map was issued on 61. If you get 59- If You o'

" then somewhere




e you are issuing the sequence like this. | had asked J.E
maps were issued, there will be a normal sequence, every
e is a sequence that we have to check, there is no need to post
the report from below to clarify. It is a simple thing that it is not your
responsibility whether who sang or not, the report that will be sent to the
court is a duplicate diary because the people below you have messed you
up in many ways as someone before you has done it because a paper has '
to be filed in the court. If you also come and meet again if something goes
wrong, then it is your obligation to all of you.

It will come, you take the whole lesson because the people below will

definitely rotate it. Note 1- Recording of the conversation dated 23-12-
2023.13 minute is 15 sec

6. On 1-2-2024, | applied for Map No. 70-(3331) to the Public Information
Officer, Meerut Development Authority.

60/125 (3331) 61/125 (5) and ]
62/127 (3338) i

Ton
Which report has been sent to District Magistrate, Meerut Lara NG.
23-12-2023? A request was made to give copies of the above three maps.

8.75 No. 906 is 8884432




- e
L

- God that | have a call recording of 13 minutes 15 seconds of the '. ,

versation of the meeting called by District M
att agistrate, M
the public park on 23-12-2023. gistrate, Meerut Deepak Meena

2. District Ma
gistrate, Meerut Deepak Meena has made a com
plete attempt to
the applicant Chandra Shekhar Gupta. N.G. T The court was misled. e

3. District Magistrate Meerut Dee
sent to the NGT Court.

Even a'f'@f applying to the Public Information Officer, Meerut Development
Authority for providing a copy of all three maps, it has not been provided.

Prayer

pak Meena has misused his position in the report

District Magistrate - Meerut should punish Deepak Meena for giving false report
to the NGT court.

2. Order to get the original copies of the three maps sought by the applicant from
the Meerut Development Authority under the Right to Information, half of them
should be deposited in the NGT court and the forensic investigation of the
remaining half should be done in the CFSL of the Central Government Neurs.
Pass.

3. Forensic investigation of Map No. 61 present with the applicant was also done by
Central Investigation Bureau's C.F. Pass order to get it done in S.L. When the
applicant went to CFSL and inquired, it was told that Map No. 61 would be
investigated on the orders of the court. This is necessary in the interest of justice.

4 The applicant has been fighting to free ‘Saipuram Public Park’ from encroachment
‘ for the last 25 years. This is not my personal matter.

We apologize for the accidental mistake in the letter written in Hindi and English.
Date- 1-3-2024

Date : 01-03-2024

Chandra Shekhar Gupta




